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PREAMBLE

In consideration of payment of Premium by You, We will provide insurance cover to the Insured Person(s)
under this Policy up to Sum Insured and subject to waiting period, minimum hospitalization period and
deductible/Time Deductible/Aggregate Deductible/Co-Pay/Voluntary Co-Pay as mentioned on Policy
Schedule/Certificate of Insurance.

This Policy is subject to Your statements in respect of all the Insured Persons in Proposal Form /Enrolment
Form, declarations, payment of premium and terms and conditions of this Policy.

DEFINITIONS

1. Accident or Accidental means a sudden, unforeseen and involuntary event caused by external, visible
and violent means.

2. Age or Aged means the completed age (in years) of the Insured Person as on his/ her last birthday.

3. Aggregate Deductible —is a cost-sharing requirement under this Policy that provides that the Company
will not be liable for a specified Rupee amount of the covered expenses, which will apply before any
benefits are payable by the Company. A deductible does not reduce the Sum Insured. The deductible
is applicable in aggregate towards hospitalization expenses incurred during the policy period by
insured (individual policy) or insured family (in case of floater policy)

4. Alternative Treatments are forms of treatments other than "Allopathy" or "modern medicine" and
includes Ayurveda, Unani, Siddha and Homeopathy (AYUSH) in the Indian context

5. Any one illness means continuous period of illness and includes relapse within 45 days from the date
of last consultation with the hospital/day care centre where treatment was taken.

6. Associated Medical Expenses shall include Room Rent, nursing charges, operation theatre charges,
fees of Medical Practitioner/surgeon/ anaesthetist/ Specialist conducted within the same Hospital
where the Insured Person has been admitted. The below expenses are not part of associate medical
expenses
a. Cost of Pharmacy and consumables
b. Cost of implants and medical devices
c. Cost of diagnostics

7. AYUSH Day Care Centre means or includes Community Health Centre (CHC), Primary Health Centre
(PHC), Dispensary, Clinic, Polyclinic or any such health centre which is registered with local authorities,
wherever applicable and having facilities for carrying out treatment procedures and medical or
surgical/para-surgical interventions or both under the supervision of registered AYUSH Medical
Practitioner(s) on day care basis without in-patient services and must comply with all the following
criterion:

a. Having qualified registered AYUSH Medical Practitioner(s) in charge

b. Having dedicated AYUSH therapy sections as required and/or has equipped operation theatre
where surgical procedures are to be carried out

¢. Maintaining daily records of patients and making them accessible to the insurance company’s
authorized representative

8. AYUSH Hospital is a healthcare facility wherein medical/surgical/para-surgical treatment procedures
and interventions are carried out by AYUSH Medical Practitioner(s) comprising of any of the following:

a. Central or State government AYUSH Hospital; or
b. Teaching hospital attached to AYUSH College recognized by the Central Government/Central
Council of Indian Medicine/Central Council for Homeopathy; or
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c. AYUSH hospital standalone or co-located with in-patient healthcare facility of any recognized
system of medicine, registered with the local authorities, wherever applicable, and is under
the supervision of a qualified registered AYUSH Medical Practitioner and must comply with
the following criterion:

i. Having at least 5 in-patient beds
ii. Having qualified AYUSH Medical Practitioner in charge round the clock
iii. Having dedicated AYSUH therapy sections as required and/or has equipped operation
theatre where surgical procedures are to be carried out
iv. Maintaining daily records of patients and making them accessible to the insurance
company’s authorized representative

9. Cashless Facility means a facility extended by the Insurer to the Insured Person where the payments,
of the costs of treatment undergone by the Insured in accordance with the Policy terms and conditions,
are directly made to the Network provider by the Insurer to the extent pre-authorization approved.

10. Condition Precedent means a Policy term or condition upon which Our liability under the Policy is
conditional upon.

11. Congenital Anomaly refers to a condition(s) which is present since birth, and which is abnormal with
reference to form, structure or position.

a. Internal Congenital Anomaly - Congenital anomaly which is not in the visible and accessible
parts of the body

b. External Congenital Anomaly - Congenital anomaly which is in the visible and accessible parts
of the body

12. Co-Payment means a cost sharing requirement under a health insurance policy that provides that the
policyholder/ insured will bear a specified percentage of the admissible claims amount. A co-payment
does not reduce the Sum Insured.

13. Day Care Centre means any institution established for day care treatment of iliness and/or injuries or
a medical setup within a Hospital and which has been registered with the local authorities, wherever
applicable, and is under the supervision of a registered and qualified Medical Practitioner AND must
comply with all minimum criterion as under —

a. has qualified nursing staff under its employment;

b. has qualified Medical Practitioner(s) in charge;

¢. has afully equipped operation theatre of its own where surgical procedures are carried out;

d. maintains daily records of patients and will make these accessible to the insurance company’s
authorized personnel.

14. Day Care Treatment means medical treatment, and/or surgical procedure which is

a. undertaken under General or Local Anesthesia in a hospital/day care center in less than 24
hours because of technological advancement, and

b. which would have otherwise required a hospitalization of more than 24 hours.

Treatment normally taken on an out-patient basis is not included in the scope of this definition.

15. Deductible means a cost sharing requirement under a health insurance policy that provides that the
Insurer will not be liable for a specified rupee amount in case of indemnity policies and for a specified
number of days/hours in case of hospital cash policies which will apply before any benefits are payable
by the Insurer. A deductible does not reduce the Sum Insured. (Deductible will be applicable as
specified under the Policy)

16. Dental Treatment means a treatment related to teeth or structures supporting teeth including
examinations, fillings (where appropriate), crowns, extractions and surgery.

17. Dependent means the Insured Person’s legal spouse or children or parents or parent-in-law who have
been enrolled in the Group Policy.

18. Dependent Child or a child (natural or legally adopted), who is financially dependent on the Policy
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Holder, does not have his / her independent source of income, is up to the age of 25 years and
unmarried.

19. Disclosure to information norm - The policy shall be void and all premium paid thereon shall be
forfeited to the Company in the event of misrepresentation, mis-description or non-disclosure of any
material fact.

20. Domiciliary Hospitalization means medical treatment for an illness/ disease/ injury which in the
normal course would require care and treatment at a hospital but is actually taken while confined at
home under any of the following circumstances:

a. the condition of the patient is such that he/she is not in a condition to be removed to a
hospital, or
b. the patient takes treatment at home on account of non-availability of room in a hospital.

21. Emergency Care means management for a lllness or Injury which results in symptoms which occur
suddenly and unexpectedly and requires immediate care by a Medical Practitioner to prevent death or
serious long-term impairment of the Insured Person’s health.

22. Grace Period means the specified period of time immediately following the premium due date during
which a payment can be made to renew or continue a policy in force without loss of continuity benefits
such as waiting periods and coverage of pre-existing diseases. Coverage is not available for the period
for which no premium is received.

23. Hospital means any institution established for in-patient care and day care treatment of Iliness and/or
Injuries and which has been registered as a hospital with the local authorities under the Clinical
Establishments (Registration and Regulation) Act, 2010 or under the enactments specified under the
Schedule of Section of 56(1) of the said Act OR complies with all minimum criteria as under:

a. Has a fully equipped operation theatre of its own where Surgical Procedures are carried out;

b. Hasatleast 10 in-patient beds in towns having a population of less than 10,00,000 and at least
15 in-patient beds in all other places;

c. Has qualified Medical Practitioner(s) in charge round the clock;

d. Has qualified nursing staff under its employment round the clock;

e. Maintains daily records of patients and makes this accessible to the insurance company’s
authorized personnel.

24. Hospitalization or Hospitalised means admission in a Hospital for a minimum period of 24 In-patient
Care consecutive hours except for specified procedures/treatments, where such admission could be
for a period of less than 24 consecutive hours.

25. lliness means a sickness or a disease or pathological condition leading to the impairment of normal
physiological function which manifests itself during the Policy Period and requires medical treatment.

a. Acute condition - Acute condition is a disease, illness or injury that is likely to respond quickly
to treatment which aims to return the person to his or her state of health immediately before
suffering the disease/ illness/ injury which leads to full recovery

b. Chronic condition - A chronic condition is defined as a disease, illness, or injury that has one
or more of the following characteristics:

i. it needs ongoing or long-term monitoring through consultations, examinations,
check-ups, and /or tests
ii. it needs ongoing or long-term control or relief of symptoms
iii. it requires rehabilitation for the patient or for the patient to be specially trained to
cope with it
iv. it continues indefinitely
v. itrecursoris likely to recur

26. Injury means accidental physical bodily harm excluding illness or disease solely and directly caused by
external, violent and visible and evident means which is verified and certified by a Medical Practitioner.
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27. In-patient means an Insured Person who is admitted to a Hospital and stays for at least 24 hours for
the sole purpose of receiving treatment.

28. Inpatient Care means treatment for which the Insured Person has to stay in a Hospital for more than
24 hours for a covered event.

29. Insured Person means the Insured Member or Dependants named in the Policy Schedule/Certificate,
who is/are covered under this Policy, for whom the insurance is proposed, and the appropriate
premium is received.

30. Intensive Care Unit(ICU) means an identified section, ward or wing of a hospital which is under the
constant supervision of a dedicated Medical Practitioner(s), and which is specially equipped for the
continuous monitoring and treatment of patients who are in a critical condition, or require life support
facilities and where the level of care and supervision is considerably more sophisticated and intensive
than in the ordinary and other wards.

31. Intensive Care Unit (ICU) Charges means the amount charged by a Hospital towards ICU expenses
which shall include the expenses for ICU bed, general medical support services provided to any ICU
patient including monitoring devices, critical care nursing and intensivist charges.

32. Maternity Expense means:

a. Medical treatment expenses traceable to childbirth (including complicated deliveries and
caesarean sections incurred during Hospitalisation);
b. Expensestowards lawful medical termination of pregnancy during the Policy Period

33. Medical Advice means any consultation or advice from a Medical Practitioner including the issuance
of any prescription or follow-up prescription.

34. Medical Expenses means those expenses that an Insured Person has necessarily and actually incurred
for medical treatment on account of lliness or Accident on the advice of a Medical Practitioner, as long
as these expenses are not more than what would have been payable if the Insured Person had not
been insured and not more than other hospitals or doctors in the same locality would have charged
for the same medical treatment.

35. Medically Necessary means any treatment, test, medication, or stay in Hospital or part of stay in
Hospital which

a. Isrequired for the medical management of the Iliness or Injury suffered by the Insured Person;

b. Must not exceed the level of care necessary to provide safe, adequate and appropriate
medical care in scope, duration or intensity.

c. Must have been prescribed by a Medical Practitioner; and

d. Must conform to the professional standards widely accepted in international medical practice
or by the medical community in India.

36. Medical Practitioner means a person who holds a valid registration from the Medical Council of any
State or Medical Council of India or Council for Indian Medicine or for Homeopathy set up by the
Government of India or a State Government and is thereby entitled to practice medicine within its
jurisdiction; and is acting within the scope and jurisdiction of license. Medical Practitioner should not
be the Insured Person or his/her Immediate Family Member or anyone who is living in the same
household as the Insured Person.

37. Mental health establishment means any health establishment, including Ayurveda, Yoga and
Naturopathy, Unani, Siddha and Homoeopathy establishment, by whatever name called, either wholly
or partly, meant for the care of persons with mental Iliness, established, owned, controlled or
maintained by the appropriate Government, local authority, trust, whether private or public,
corporation, co-operative society, organisation or any other entity or person, where persons with
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mental lliness are admitted and reside at, or kept in, for care, treatment, convalescence and
rehabilitation, either temporarily or otherwise; and includes any general Hospital or general nursing
home established or maintained by the appropriate Government, local authority, trust, whether
private or public, corporation, co-operative society, organisation or any other entity or person; but
does not include a family residential place where a person with mental lliness resides with his relatives
or friends

“Migration” means, the right accorded to health insurance policyholders (including all members under
family cover and members of group health insurance policy), to transfer the credit gained for pre-
existing conditions and time bound exclusions, with the same insurer.

Network Provider means hospitals or health care providers enlisted by an Insurer, TPA or jointly by an
Insurer and TPA to provide medical services to an insured on payment by a cashless facility.
Non-Network Provider - means any hospital, day care centre or other provider that is not part of the
network.

New Born Baby means baby born during the Policy Period and is aged upto 90 days.

Nominee means the person named in the Policy Schedule/Certificate who is nominated by the Policy
Holder/Insured Person, to receive the benefits under the Policy in accordance with the terms of the
Policy, if the Policy Holder/Insured Person is deceased.

Notification of Claim means the process of intimating a claim to the insurer or TPA through any of the
recognized modes of communication.

Outpatient (OPD) Treatment means the one in which the Insured visits a clinic/ hospital or associated
facility like a consultation room for diagnosis and treatment based on the advice of a Medical
Practitioner. The Insured is not admitted as a day care or in-patient.

Permanent Total Disablement means when Insured is permanently, totally and absolutely unable to
engage in any occupation or employment of any description whatsoever.

Policy means Policy document, the Group Proposal Form / Enrolment Form, the Policy
Schedule/Certificate of Insurance issued to Insured Persons, Annexures, insuring clauses (if applicable
to individual sections), definitions, exclusions, conditions and other terms contained herein, including
endorsements (as amended from time to time), attaching to or forming part hereof, either at inception
or during the Policy Period.

Policy Holder means the person or entity named in the Policy Schedule/Certificate as the Policy Holder.
Policy Period means the period commencing from Policy start date and time as specified in the Policy
Schedule/Certificate or Insurance and terminating at midnight on the Policy end date as specified in
the Policy Schedule/Certificate of Insurance.

Policy Schedule/Certificate of Insurance means the Schedule attached to and forming part of this
Policy mentioning the details of the Insured Persons, the Sum Insured, the Policy Period and the limits
and conditions to which the Benefits under the Policy are subject to, including any Annexures and/or
endorsements

“Portability” means, the right accorded to individual health insurance policyholders (including all
members under family cover), to transfer the credit gained for pre-existing conditions and time bound
exclusions, from one insurer to another insurer.

Post-hospitalization Medical Expenses means Medical Expenses means medical expenses incurred
during pre-defined number of days immediately after the Insured Person is discharged from the
Hospital, provided that:

a. Such Medical Expenses are incurred for the same condition for which the Insured Person’s
Hospitalization was required, and
b. The inpatient Hospitalization claim for such Hospitalization is admissible by the Insurance
company.
Pre-hospitalization Medical Expenses means Medical Expenses incurred during pre- defined number
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of days preceding the hospitalization of the Insured Person, provided that:
a. Such Medical Expenses are incurred for the same condition for which the Insured Person’s
Hospitalization was required, and
b. The In-patient Hospitalisation claim for such Hospitalisation is admissible by the insurance
company.

53. Pre-existing Disease means any condition, ailment, injury or disease:

a) Thatis/are diagnosed by a physician within 48 months prior to the effective date of the policy
issued by the insurer or its reinstatement

b) For which medical advice or treatment was recommended by, or received from, a physician
within 48 months prior to the effective date of the policy of the policy issued or its
reinstatement.

54. Qualified Nurse means a person who holds a valid registration from the Nursing Council of India or the
Nursing Council of any state in India.

55. Reasonable and Customary Charges means the charges for services or supplies, which are the
standard charges for the specific provider and consistent with the prevailing charges in the
geographical area for identical or similar services, taking into account the nature of the Iliness/Injury
involved.

56. Renewal means the terms on which the contract of insurance can be renewed on mutual consent with
a provision of Grace Period for treating the renewal continuous for the purpose of gaining credit for
Pre-existing diseases, time bound exclusions and for all waiting periods.

57. Room Rent means the amount charged by a Hospital towards Room and Boarding expenses and shall
include the associated medical expenses.

58. Spouse means the Primary Insured’s legally married spouse as long as he/she continues to be married
to the Primary Insured.

59. Sum Insured means, the amount as opted by you and stated in the Policy Schedule / Certificate of
Insurance against the section/cover for each Insured Person for Individual Sum Insured and aggregately
for all Insured members for a Floater Policy

60. Surgery/Surgical Procedure means manual and/or operative procedure(s) required for treatment of
an lliness or Injury, correction of deformities and defects, diagnosis and cure of diseases, relief from
suffering or prolongation of life, performed in a Hospital or day care centre by a Medical Practitioner.

61. Survival Period means the benefits under the Policy shall be payable only if the Insured is first
diagnosed as suffering from a defined Critical Illness during the Policy Period, and the Insured survives
for at least 28 days following such diagnosis

62. Tele-consultation
means engagement between licensed tele-consultation service provider/ professional and the
insured/ covered member that is provided via a range of technology enabled communication media
other than face-to-face interactions, such as telephone, internet, and others.

63. Unproven/Experimental Treatment means the treatment including drug experimental therapy which
is not based on established medical practice in India, is treatment experimental or unproven.

64. We/ Our/ Us/Insurer means SBI General Insurance Company Limited.

65. You/Your means the Policy Holder or the Primary Insured person named in the Policy Schedule /
Certificate of Insurance
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COVERAGE

SECTION | - HOSPITALIZATION COVER

I.A. BASE COVER
SUM INSURED AND LIMITS

We will pay under below listed Covers on Medically Necessary Hospitalization of an Insured Person due to
Iliness or Injury sustained or contracted during the Policy Period. The payment is subject to Sum Insured
and limits, co-payments and deductible, if applicable as specified on the Schedule of Coverage in the Policy
Schedule / Certificate of Insurance. Subject to otherwise terms and conditions of the Policy.

[.LA.1 — HOSPITALIZATION MEDICAL EXPENSES

a. Room Rent, Boarding & Nursing Charges (2% of Sum Insured)
b. Intensive Care Unit Charges (4% of Sum Insured)
¢. Medical Practitioner and Specialists Fees including Teleconsultation
d. Anaesthesia, blood, oxygen, operation theatre charges, surgical appliances
e. Maedicines, drugs and consumables
f. Diagnostic procedures
g. The Cost of prosthetic and other devices or equipment if implanted internally during a Surgical
Procedure.
Conditions:

i. If Insured is admitted in an ICU category those specified in the Policy Schedule of this Policy,
then proportionate deductions shall not be applicable on the total Associated Medical
Expenses in the proportion of the ICU Charges.

ii. In case of admission to a room at rates exceeding the limits as mentioned, the reimbursement
of all other Associated Medical Expenses incurred at the Hospital, shall be payable in the same
proportion as the admissible rate per day bears to the actual rate per day of room rent
charges.

iii. Proportionate deductions shall not apply in respect of the Hospitals which do not follow
differential billings or for those expenses in respect of which differential billing is not adopted
based on the room category.

[.LA.2 — PRE-HOSPITALIZATION MEDICAL EXPENSES

We will pay for Pre-Hospitalization Medical Expenses of an Insured Person which are incurred due to an
Accident, Injury or lliness immediately prior to the Insured Person’s date of admission to the Hospital or in
case of domiciliary hospitalisation up to 30 or 60 days as specified in the Policy Schedule/Certificate of
Insurance, provided that a claim made by the Insured Person on Us has been admitted under In-patient
Benefit under Section I.LA.1 or .LA.5 or l.LA.7 or 1.A.8 and is related to the same Accident, Injury or lliness.
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Note -For the purpose of calculating Our liability under this benefit in an event of multiple Hospitalization
claims for any one lliness, Injury or Accident We shall consider date of admission to the Hospital for Insured
Person’s first Hospitalization in order of its occurrence, for such lliness Injury or Accident.

[.LA.3 — POST-HOSPITALIZATION MEDICAL EXPENSES

We will pay for Post-Hospitalization Medical Expenses of an Insured Person which are incurred due to an
Accident, Injury or lliness immediately from the date of Your discharge from Hospital or in case of
domiciliary hospitalisation up to 60 or 90 days as specified in the Policy Schedule/Certificate of Insurance,
provided that a claim made by the Insured Person on Us has been admitted under In-patient Benefit under
Section .LA.1 or LA.5 or LA.7. or 1.A.8 and is related to the same Accident, Injury or lliness.

Note -For the purpose of calculating Our liability under this benefit in an event of multiple Hospitalization
claims for any one lliness, Injury or Accident We shall consider date of discharge from the Hospital for
Insured Person’s first Hospitalization in order of its occurrence, for such lliness Injury or Accident.

[.LA.4 — MENTAL HEALTHCARE

If an Insured Person is hospitalized for any Mental lliness contracted during the Policy Period, We will
pay Medical Expenses -upto the limit as specified in Policy Schedule under Section C.1. in accordance
with The Mental Health Care Act, 2017, subsequent amendments and other applicable laws and Rules
provided that;

i. The Hospitalization is prescribed by a Medical Practitioner for Mental Iliness
ii. The Hospitalization is done in Mental Health Establishment

Sub-limit:

a. The following disorders / conditions shall be covered only up to 10% of Base Sum Insured
or Rs. 50,000, whichever is lower. This sub-limit shall apply for all the following disorders /
conditions on cumulative basis.

b. Pre-hospitalization and Post-hospitalization Medical Expenses are also covered within the
overall benefit sub-limit as specified above in point (a).

Disorder / Condition Description

Severe depression is characterized by a persistent feeling of
Severe Depression sadness or a lack of interest in outside stimuli. It affects the way
one feels, thinks, and behaves.

Schizophrenia is mental disorder, that distorts the way a person
thinks, acts, expresses emotions, perceives reality, and relates to
Schizophrenia others. Schizophrenia result in combination of hallucinations,
delusions, and extremely disordered thinking and behaviour that
impairs daily functioning,

Bipolar disorder is a mental illness that brings severe high and
low moods and changes in sleep, energy, thinking, and
behaviour. It includes periods of extreme mood swings with
emotional highs and lows.

Bipolar Disorder
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Post-traumatic stress disorder is an anxiety disorder caused by
very stressful, frightening, or distressing events. It includes
flashbacks, nightmares, severe anxiety and uncontrollable
thoughts about the event.

Eating disorder is a mental condition where people experience
Eating disorder severe disturbances in their eating behaviours and related
thoughts and emotions.

Generalized Anxiety Disorder is a mental health disorder
Generalized anxiety disorder characterized by a perpetual state of worry, fear, apprehension,
inability to relax.

Obsessive-compulsive disorder is an anxiety disorder in which
people have recurring, unwanted thoughts, ideas or sensations
(obsessions) that make them feel driven to do something
repetitively (compulsions).

Panic disorder is an anxiety disorder characterized by reoccurring
unexpected panic attacks with sudden periods of intense fear. It
Panic disorders may include palpitations, sweating, shaking, shortness of breath,
numbness, or a feeling that something terrible is going to
happen.

Personality disorder is a type of mental disorder in which people
have a rigid and unhealthy pattern of thinking, functioning and
behaving. It includes trouble in perceiving and relating to
situations and people.

Post-traumatic stress disorder

Obsessive compulsive disorders

Personality disorders

Conversion disorder is a type of mental disorder where mental
Conversion disorders or emotional distress causes physical symptoms without the
existence of an actual physical condition.

Dissociative disorders are mental disorders that involve
Dissociative disorders experiencing a disconnection and lack of continuity between
thoughts, memories, surroundings, actions and identity

*|CD codes for the above disorders / conditions are provided below.

What is not covered:
a. Treatment related to intentional self-inflicted Injury or attempted suicide by any means.
b. Treatment and complications related to disorders of intoxication, dependence, abuse, and
withdrawal caused by drugs and other substances such as alcohol, opioids or nicotine.

%k

ICD Codes Disorder / Condition
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SBI General Insurance Company Limited

F33.0, F33.1, F33.2, F33.4, F33.5, F33.6, F33.7, F33.8, F33.9,

090.6, F34.1, F32.81, F32.0, F32.1, F32.2,
F32.4, F32.5, F32.6, F32.7, 32.8, F32.9, F33.9, F30.0, F30.1,
F30.2, F30.4, F30.5, F30.6, F30.7, F30.8,

F30.9, F32.3, F33.3, F43.21, F32.8, F33.40, F32.9

Severe Depression

F20.0, F20.1, F20.2, F20.3, F20.5, F21, F22, F23, F24, F20.8,
F25.0, F25.1, F25.8, F25.9

Schizophrenia

F31.0, F31.1, F31.2, F31.4, F31.5, F31.6, F31.7, F31.8, F31.9

Bipolar Disorder

F43.0, F43.1, F43.2, F43.8, F43.9

Post-traumatic stress disorder

F40.1, F41.0, FA0.2, F40.8, F40.9, F41.1, F41.3, F41.8

Generalized anxiety disorder

F50.0, F50.2, F50.8, F98.3, F98.21, F50.8

Eating disorder

F42

Obsessive compulsive disorders

F41.1, F40.1, F60.7, F93.0, F94.0

Panic disorders

F60.0, F60.1, F60.2, F60.3, F60.4, F60.8, F60.6, F60.7, F60.5

Personality disorders

F44.4, FA4.5, F44.6, FA4.7

Conversion disorders

F44.5, F44.8, FA8.1, FA4.1, F44.2

Dissociative disorders

Insured Person shall bear specified percentage of admissible Claim amount under each and every
Claim of this section even if Co-payment under Section I.B.5 is opted and specified in the Policy
Schedule/Certificate of Insurance.

I.A.5 — DAY CARE SURGERY/PROCEDURES

We will pay for the Medical Expenses as listed under Section I.A.1 on Hospitalization of Insured Person in
Hospital or Day Care Centre for Day Care Treatment

Indicative list of Day Care Treatment is attached in Annexure V (Please refer at the end of this document)

[.LA.6— AMBULANCE CHARGES

We will pay for expenses incurred up to 1% of Sum Insured subject to maximum of Rs. 5,000/- or Rs.
10,000/- as specified in Policy Schedule/ Certificate of Insurance, on Road Ambulance Services if Insured
Person is required;
a. to be transferred to the nearest Hospital following an emergency
b. or from one Hospital to another Hospital
c. or from Hospital to Home (within same City) following Hospitalization
provided that Claims under Section I.A.1 is admissible under the Policy.

-Insured Person shall not bear specified percentage of admissible Claim amount under each and every
Claim of this section even if Co-payment under Section 1.B.5 is opted and specified in the Policy
Schedule/Certificate of Insurance.
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[.LA.7 — DOMICILIARY HOSPITALISATION

We will pay the Medical Expenses incurred up to 20% of Sum Insured subject to maximum of Rs. 50,000/-
or Rs. 2,00,000/- as specified in Policy Schedule / Certificate of Insurance, on Domiciliary Hospitalization of
the Insured Person provided that:
a. It has been prescribed by the treating Medical Practitioner and
b. the condition the Insured Person is such that he/she could not be moved to a Hospital or
c. the Medical Necessary Treatment is taken at Home on account of non-availability of room in
Hospital

Expenses incurred on Domiciliary Hospitalization in respect to following treatment are excluded under the
Policy
a. Asthma, bronchitis, tonsillitis and upper respiratory tract infection including laryngitis and
pharyngitis, cough and cold, influenza,
Arthritis, gout and rheumatism,
Chronic nephritis and nephritic syndrome,
Diarrhoea and all type of dysenteries, including gastroenteritis,
Epilepsy
Pyrexia of Unknown Origin for less than 10 Days.

"m0 op o

- Insured Person shall not bear specified percentage of admissible Claim amount under each and every
Claim of this section even if Co-payment under Section I.B.5 is opted and specified in the Policy
Schedule/Certificate of Insurance.

[.LA.8 — ALTERNATIVE TREATMENTS

We will pay Medical Expenses of Rs 50,000/- as specified in Policy Schedule / Certificate of Insurance, in
accordance with Section I.A.1 on Hospitalization of Insured Person for following Alternative Treatments
prescribed by Medical Practitioner.

a. Ayurvedic

b. Unani

c. Siddha

d. Homeopathy
provided that;

a. The procedure performed on the insured Person cannot be carried out on Outpatient basis.

b. The treatment has been undertaken in a government Hospital or in any institute recognized
by government and/or accredited by Quality Council of India/National Accreditation Board or
authorised medical council of the respective country/state as applicable.

- Insured Person shall not bear specified percentage of admissible Claim amount under each and every
Claim of this section even if Co-payment under Section 1.B.5 is opted and specified in the Policy
Schedule/Certificate of Insurance.

[.LA.9 — ORGAN DONOR EXPENSES

We will pay Medical Expenses of 50% of Sum Insured as specified in Policy Schedule / Certificate of
Insurance, as listed under Section |.A.1 towards organ donor’s Hospitalization for harvesting of the donated
organ where an Insured Person is the recipient, provided that;
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a. The organ donor is any person whose organ has been made available in accordance and in
compliance with The Transplantation of Human Organ (amendment) Act, 2011 and
Transplantation of Human Organs and Tissues Rules, 2014

b. Hospitalization Claim under Section I.A.1 is admissible under the Policy

We will not cover expenses towards the donor in respect of:

Any Pre or Post - Hospitalization Medical Expenses,
Cost towards donor screening.
Cost associated to the acquisition of the organ.
Any other medical treatment or complication in respect of the donor, consequent to
harvesting
e. Expenses related to organ transportation or preservation.
f. Transplant of any organ/tissue where the transplant is experimental or investigational.
g. Hospitalisation or any other Medical Expenses if Insured Person is Hospitalised for donating
organ.
This is an in-built cover for Sum Insured options Rs. 600,000.00 and above.

oo oo

- Insured Person shall not bear specified percentage of admissible Claim amount under each and every
Claim of this section even if Co-payment under Section 1.B.5 is opted and specified in the Policy
Schedule/Certificate of Insurance.

[.LA.10 — REINSTATEMENT BENEFIT

We will automatically reinstate the Sum Insured immediately upon exhaustion of the limit of coverage,
which has been defined, during the policy period.

Other conditions applicable to this benefit:

a. The reinstated Sum Insured will be triggered only after the Hospitalisation Sum Insured has
been completely exhausted during the Policy Period;

b. If the claimed amount is higher than the balance Sum Insured under the Policy, then this
Benefit will not be triggered for such claims.

c. The reinstated Sum Insured would be triggered only for subsequent claims made by the
Insured Person and not arising out of any lliness/disease/ Injury or Accident (including its
complications) for which a claim has been lodged in the current Policy year under
Hospitalisation Expenses Section .A.1

d. This benefit is applicable only once during each Policy Period & will not be carried forward to
the subsequent renewals if the Benefit is not utilized.

e. The reinstated Sum Insured shall not be available for claims towards Alternative treatments
I.A.9 and Maternity Expenses |.B.3 and New Born Baby Expenses |.B.4 and, if opted for

This is an in-built cover for Sum Insured options Rs. 6,00,000/- and above.

- Insured Person shall not bear specified percentage of admissible Claim amount under each and every
Claim of this section even if Co-payment under Section 1.B.5 is opted and specified in the Policy
Schedule/Certificate of Insurance.

[.LA.11 - GENETIC DISORDER OR DISEASES
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We will pay the medical expenses of Rs. 1,00,000/- as specified in Policy Schedule / Certificate of Insurance,
under Section . If the insured person is hospitalized for any condition related to Genetic Disorder

Insured Person shall not bear specified percentage of admissible Claim amount under each and every
Claim of this section even if Co-payment under Section I.B.5 is opted and specified in the Policy
Schedule/Certificate of Insurance.

[.LA.12- INTERNAL CONGENITAL DISEASES

We will pay the medical expenses of 25% of Sum Insured as specified in Policy Schedule / Certificate of
Insurance, under Section I. If the insured person is hospitalized for any condition related to Internal
Congenital Diseases -.

- Insured Person shall not bear specified percentage of admissible Claim amount under each and every
Claim of this section even if Co-payment under Section I.B.5 is opted and specified in the Policy
Schedule/Certificate of Insurance.

I.A.13.- HIV/AIDS COVER

If Insured Person is diagnosed with HIV during the Policy Period and require Hospitalization under
Section C.1 in accordance with the Human Immunodeficiency Virus and Acquired Immune Deficiency
Syndrome (Prevention and Control) Act, 2017 and amendments thereafter, then We will pay medical
expenses up to the Sum Insured as specified in Policy Schedule.

i. Medical Expenses which are arise from or are in way related to Human Immunodeficiency Virus
(HIV) and/ or HIV related illness and including Acquired Immune Deficiency Syndrome (AIDS)
being maintained throughout or AIDS Related Complex (ARC) and/or any mutant the period,
derivative or variations thereof.

ii. Medical Expenses as listed in Section C.1

Conditions

Claim under Section C.1 is admissible under the Policy

Any Expenses taken at OPD for the treatment on HIV/AIDS shall be excluded

HIV /AIDS Cover shall be examined and confirmed by Medical Practitioner

The stage of AIDS experienced by You shall be the first incidence during the Policy Period

- Insured Person shall bear specified percentage of admissible Claim amount under each and every
Claim of this section even if Co-payment under Section 1.B.5 is opted and specified in the Policy
Schedule/Certificate of Insurance.

[.A.14- ADVANCED TREATMENTS

The following procedures will be covered (wherever medically indicated) either as in patient or as part of
day care treatment in a hospital up to 25% of Sum Insured as specified in the Policy Schedule /Certificate
of Insurance, during the policy period:
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Uterine Artery Embolization and HIFU (High Intensity Focused Ultrasound)
Balloon Sinuplasty

Deep Brain Stimulation

Oral Chemotherapy

Immunotherapy - Monoclonal Antibody to be given as injection

Intra Vitreal Injections

Robotic Surgeries

I o m™m m o o » »p

Stereotactic Radio Surgeries

Bronchial Thermoplasty
J.  Vaporisation of the Prostrate ( Green Laser Treatment or Holmium Laser Treatment)
K. IONM - (Intra Operative Neuro Monitoring)

L. Stem Cell Therapy: Hematopoietic stem cells for bone marrow transplant for haematological
conditions to be covered

- Insured Person shall not bear specified percentage of admissible Claim amount under each and every
Claim of this section even if Co-payment under Section I.B.5 is opted and specified in the Policy
Schedule/Certificate of Insurance.

[.B. OPTIONAL COVERS

In consideration of payment of additional Premium or reduction in the Premium as applicable, it is hereby
declared and agreed that We will pay the expenses under below listed Covers subject to all other terms,
conditions, exclusions and waiting periods applicable to the Policy.

These Covers are optional and applicable only if opted for and up to the Sum Insured or limits and subject
to co-payments/deductibles, if any, mentioned on the Schedule of Coverage in the Policy
Schedule/Certificate of Insurance

[.B.1 — MATERNITY EXPENSES COVER

We will cover In-patient Maternity Expenses as listed in Section .A.1. We shall allow Hospitalizations for
maximum up to 3 live children or lawful termination of pregnancy/pregnancies (or either) of an Insured
Person.

Claim in respect of delivery for only first 3 living children and/or operations associated therewith will
be considered in respect of any one Insured Person. Those Insured Persons who are already having
three or more living children will not be eligible for this benefit.

This is an optional cover for Sum Insured options Rs. 6,00,000/- and above.

a. We will pay medical expenses up to 10% of Sum Insured subject to maximum of Rs. 1,00,000/-
under this cover as specified in Policy Schedule / Certificate of Insurance.

b. The Insured Person should have been continuously covered under this Policy for at least 24
months before availing this Benefit.
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c. The payment towards any admitted claim for Insured Person under this cover for any
complication arising out of or as a consequence of pregnancy or childbirth will be restricted to
limits specified in the Policy Schedule/Certificate of Insurance. However, any “reinstated Sum
Insured” will not be available for coverage under this section.

d. Pre or post-natal Maternity Expenses will be covered within the maternity Sum Insured under
this Cover. However, the Pre or post-natal Maternity Expenses cannot be claimed under Pre
or Post — Hospitalisation Expenses under Section I.A.2 and I.A.3, respectively.

e. Any Pre and Post Hospitalization expenses will be covered under maternity Sum Insured

- Insured Person shall not bear specified percentage of admissible Claim amount under each and every
Claim of this section even if Co-payment under Section 1.B.5 is opted and specified in the Policy
Schedule/Certificate of Insurance.

.B.2 — NEW BORN BABY EXPENSE COVER

Subject to a claim being admitted under Maternity Expenses Cover under Section I.B.I, We will cover the
following:

a. We will cover the New Born Babies of the Insured Person from the date of birth of the baby,
for any disease/sickness/ailment/Injury up to 90 days from the date of delivery

b. Subject to the terms and conditions of the Policy, on request of the Policy Holder, We will
cover the New Born Baby beyond 90 days on payment of requisite premium for the New Born
Baby into the Policy by way of an endorsement or at Renewal, whichever is earlier.

¢. Mandatory Vaccinations of the New Born baby up to 90 days, as recommended by the Indian
Pediatric Association will be covered, subject to maximum of Rs 2,500/-.

d. We will pay expenses of 20% of Sum Insured subject to maximum of Rs. 2,00,000/- under this
cover as specified in Policy Schedule / Certificate of Insurance.

This is an optional cover for Sum Insured options Rs. 6,00,000/- and above.

- Insured Person shall not bear specified percentage of admissible Claim amount under each and every
Claim of this section even if Co-payment under Section 1.B.5 is opted and specified in the Policy
Schedule/Certificate of Insurance.

Other conditions applicable to this benefit
a. Can be opted only under Family Floater plans covering two or more members under the same

Policy
b. This cover cannot be opted independent of Maternity Expenses cover.

[.B.3 — OUTPATIENT EXPENSES

We will, on reimbursement basis, pay the expenses of 1% of Sum Insured subject to maximum of Rs.
10,000/~ as specified in Policy Schedule / Certificate of Insurance, if an Insured Person undergoes Out-
Patient Treatment, on advice of a Medical Practitioner because of lllness/disease and/or injury sustained
or contracted during the Policy period up to the limit specified in the Policy Schedule/Certificate, for the
Expenses incurred on:
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Medical Practitioner’s consultation excluding Dental Treatment;
Pharmacy expenses;

Diagnostic procedures.

Teleconsultation

oo oo

Other conditions applicable to this benefit

Q

Pharmacy expense is supported with a valid medical prescription.

b. Expense for diagnostic procedure is on the advice of the Medical Practitioner.

Single claim is raised for all expenses incurred during the Policy Period, within 30 days from
the date of the expiry of the Policy, reimbursement of the same will be done once during the
Policy year.

This is an optional cover for Sum Insured options Rs. 6,00,000/- and above.

- Insured Person shall not bear specified percentage of admissible Claim amount under each and every
Claim of this section even if Co-payment under Section 1.B.5 is opted and specified in the Policy
Schedule/Certificate of Insurance.

.B.4 — AGGREGATE DEDUCTIBLE

We will pay under Covers listed from 1.A.1 to I.A.14 on Medically Necessary Hospitalization of an Insured
Person due to lliness or Injury sustained or contracted during the Policy Period. The payment is subject to
Sum Insured and post the Aggregate Deductible is met.

This is an optional cover for Sum Insured options Rs. 6,00,000/- and above.

Insured Person shall not bear specified percentage of admissible Claim amount under each and every
Claim If Co-payment under Section 1.B.5 is opted and specified in the Policy Schedule/Certificate of
Insurance.

[.B.5 VOLUNTARY CO-PAYMENT

If You avail this option, 20% Co-Payment as mentioned on the Schedule of Coverage in the Policy Schedule
/ Certificate of Insurance will be applied on each and every admissible claim after Deductible/Excess if any,
applicable under the Policy. Once the Co-Payment option is availed by the Insured Person, it cannot be
opted out of at subsequent Renewal.

SECTION |l — CRITICAL ILLNESS

If an Insured Person is diagnosed to be suffering from a Critical lliness (as defined below), while the Policy
is in force then We will pay the Critical Illness Sum Insured specified in the Policy Schedule/Certificate
provided that:

a. The Critical lllness, which the Insured Person is suffering from, occurs or first manifests itself
during the Policy Period as a first incidence; and

b. The Insured Person survives for at least 28 days from the date of Diagnosis of the Critical
IlIness; and
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c. Upon Our admission of the first claim under this Section Il in respect of an Insured Person in
any Policy Period, the cover under this shall automatically terminate in respect of that Insured
Person;

d. Our total liability for an Insured Person under this Benefit will be limited to the Critical Iliness
Sum Insured.

e. For the purpose of this Policy, Critical lliness means an illness, sickness or a disease or a
corrective measure as specifically defined below first commence at least 90 days after the
commencement of the Policy Period.

f.  This coverage applicable for Individual basis only.

STANDARD DEFINITION

CANCER OF SPECIFIED SEVERITY:

A malignant tumor characterized by the uncontrolled growth and spread of malignant
cells with invasion and destruction of normal tissues. This diagnosis must be supported
by histological evidence of malignancy. The term cancer includes leukemia, lymphoma
and sarcoma.

The following are excluded —

i. All tumors which are histologically described as carcinoma in situ, benign,
premalignant, borderline malignant, low malignant potential, neoplasm of unknown
behaviour or non-invasive, including but not limited to: Carcinoma in situ of breasts,
Cervical dysplasia CIN-1, CIN 2 and CIN-3.

ii.  Any non-melanoma skin carcinoma unless there is evidence of metastases to lymph
nodes or beyond;

iii. Malignant melanoma that has not caused invasion beyond the epidermis;

iv. All tumors of the prostate unless histologically classified as having a Gleason score
greater than 6 or having progressed to at least clinical TNM classification T2ZNOMO

v. All Thyroid cancers histologically classified as TINOMO (TNM Classification) or below;

vi. Chronic lymphocytic leukaemia less than RAIl stage 3

vii. Non-invasive papillary cancer of the bladder histologically described as TaNOMO or
of a lesser classification.

viii. All Gastro-Intestinal Stromal Tumors histologically classified as TINOMO (TNM
Classification) or below and with mitotic count of less than or equal to 5/50 HPFs;

ix. All tumors in the presence of HIV infection.

OPEN CHEST CABG

The actual undergoing of heart surgery to correct blockage or narrowing in one or more
coronary artery(s), by coronary artery bypass grafting done via a sternotomy (cutting
through the breastbone) or minimally invasive keyhole coronary artery bypass
procedures. The diagnosis must be supported by a coronary angiography and the
realization of surgery has to be confirmed by a cardiologist.
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The following are excluded:

i.  Angioplasty and/or any other intra-arterial procedures

OPEN HEART REPLACEMENT OR REPAIR OF HEART VALVES

The actual undergoing of open-heart valve surgery is to replace or repair one or more
heart valves, as a consequence of defects in, abnormalities of, or disease affected cardiac
valve(s). The diagnosis of the valve abnormality must be supported by an
echocardiography and the realization of surgery has to be confirmed by a specialist
medical practitioner. Catheter based techniques including but not limited to, balloon
valvotomy/valvuloplasty are excluded.

MYOCARDIAL INFARCTION (FIRST HEART ATTACK OF SPECIFIC SEVERITY)

The first occurrence of heart attack or myocardial infarction, which means the death of a
portion of the heart muscle as a result of inadequate blood supply to the relevant area.
The diagnosis for Myocardial Infarction should be evidenced by all of the following
criteria:
i. A history of typical clinical symptoms consistent with the diagnosis of acute
myocardial infarction (For e.g. typical chest pain)
ii. New characteristic electrocardiogram changes

iii. Elevation of infarction specific enzymes, Troponins, or other specific biochemical
markers

The following are excluded:

i. Other acute Coronary Syndromes
ii.  Any type of angina pectoris
iii.  Arise in cardiac biomarkers or Troponin T or | in absence of overt ischemic heart
disease OR following an intra-arterial cardiac procedure.

PRIMARY (IDIOPATHIC) PULMONARY HYPERTENSION

I. An unequivocal diagnosis of Primary (ldiopathic) Pulmonary Hypertension by a
Cardiologist or specialist in respiratory medicine with evidence of right ventricular
enlargement and the pulmonary artery pressure above 30 mm of Hg on Cardiac
Cauterization. There must be permanent irreversible physical impairment to the
degree of at least Class IV of the New York Heart Association Classification of cardiac
impairment.

II. The NYHA Classification of Cardiac Impairment are as follows:
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i. Class lll: Marked limitation of physical activity. Comfortable at rest, but less than
ordinary activity causes symptoms.

ii. Class IV: Unable to engage in any physical activity without discomfort. Symptoms
may be present even at rest.

Ill. Pulmonary hypertension associated with lung disease, chronic hypoventilation,
pulmonary thromboembolic disease, drugs and toxins, diseases of the left side of the
heart, congenital heart disease and any secondary cause are specifically excluded.

END STAGE LUNG FAILURE

End stage lung disease, causing chronic respiratory failure, as confirmed, and evidenced
by all the following:

i. FEV1 test results consistently less than 1 litre measured on 3 occasions 3 months
apart; and

ii. Requiring continuous permanent supplementary oxygen therapy for hypoxemia;
and

iii. Arterial blood gas analysis with partial oxygen pressure of 55mmHg or less (Pa02 <
55mmHg); and iv. Dyspnea at rest.

In case the Insured person dies after the survival period of 30 days but before
assessment period 90 days where the death is due to complications arising out of the
said major illness or the said major illness is the predisposing reason for death, then
such claims will be paid by Us.

STROKE RESULTING IN PERMANENT SYMPTOMS

Any cerebrovascular incident producing permanent neurological sequelae. This includes
infarction of brain tissue, thrombosis in an intracranial vessel, haemorrhage and
embolisation from an extracranial source. Diagnosis has to be confirmed by a specialist
medical practitioner and evidenced by typical clinical symptoms as well as typical findings
in CT Scan or MRI of the brain. Evidence of permanent neurological deficit lasting for at
least 3 months has to be produced.

The following are excluded:

i. Transient ischemic attacks (TIA)
ii. Traumatic injury of the brain
iii. Vascular disease affecting only the eye or optic nerve or vestibular functions.

In case the Insured person dies after the survival period of 30 days but before
assessment period 90 days where the death is due to complications arising out of the
said major illness or the said major illness is the predisposing reason for death, then
such claims will be paid by Us.
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PERMANENT PARALYSIS OF LIMBS

Total and irreversible loss of use of two or more limbs as a result of injury or disease of
the brain or spinal cord. A specialist medical practitioner must be of the opinion that the
paralysis will be permanent with no hope of recovery and must be present for more than
3 months.

In case the Insured person dies after the survival period of 30 days but before assessment
period 90 days where the death is due to complications arising out of the said major
iliness or the said major illness is the predisposing reason for death, then such claims will
be paid by Us.

MULTIPLE SCLEROSIS WITH PERSISTING SYMPTOMS

The unequivocal diagnosis of Definite Multiple Sclerosis confirmed and evidenced by all
of the following:
I. investigations including typical MRI findings which unequivocally confirm the
diagnosis to be multiple sclerosis and
II. there must be current clinical impairment of motor or sensory function, which
must have persisted for a continuous period of at least 6 months.

BENIGN BRAIN TUMOR

Benign brain tumor is defined as a life threatening, non-cancerous tumor in the brain,
cranial nerves or meninges within the skull. The presence of the underlying tumor must
be confirmed by imaging studies such as CT scan or MRI.

This brain tumor must result in at least one of the following and must be confirmed by
the relevant medical specialist.

i.  Permanent Neurological deficit with persisting clinical symptoms for a continuous
period of at least 90 consecutive days or

ii. Undergone surgical resection or radiation therapy to treat the brain tumor. The
following conditions are excluded:
Cysts, Granulomas, malformations in the arteries or veins of the brain, hematomas,

abscesses, pituitary tumors, tumors of skull bones and tumors of the spinal cord.

MOTOR NEURON DISEASE WITH PERMANENT SYMPTOMS

Motor neuron disease diagnosed by a specialist medical practitioner as spinal muscular
atrophy, progressive bulbar palsy, amyotrophic lateral sclerosis or primary lateral
sclerosis. There must be progressive degeneration of corticospinal tracts and anterior
horn cells or bulbar efferent neurons. There must be current significant and permanent
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functional neurological impairment with objective evidence of motor dysfunction that
has persisted for a continuous period of at least 3 months.

In case the Insured person dies after the survival period of 30 days but before assessment
period 90 days where the death is due to complications arising out of the said major
illness or the said major illness is the predisposing reason for death, then such claims will
be paid by Us

COMA OF SPECIFIED SEVERITY

A state of unconsciousness with no reaction or response to external stimuli or internal
needs. This diagnosis must be supported by evidence of all of the following:

i. no response to external stimuli continuously for at least 96 hours;

ii. life support measures are necessary to sustain life; and

iii. permanent neurological deficit which must be assessed at least 30 days after the
onset of the coma.

The condition has to be confirmed by a specialist medical practitioner. Coma resulting
directly from alcohol or drug abuse is excluded.

MAJOR HEAD TRAUMA

Accidental head injury resulting in permanent Neurological deficit to be assessed no
sooner than 3 months from the date of the accident. This diagnosis must be supported
by unequivocal findings on Magnetic Resonance Imaging, Computerized Tomography, or
other reliable imaging techniques. The accident must be caused solely and directly by
accidental, violent, external and visible means and independently of all other causes.

The Accidental Head injury must result in an inability to perform at least three (3) of the
following Activities of Daily Living either with or without the use of mechanical
equipment, special devices or other aids and adaptations in use for disabled persons. For
the purpose of this benefit, the word “permanent” shall mean beyond the scope of
recovery with current medical knowledge and technology.

The Activities of Daily Living are:
i.  Washing: the ability to wash in the bath or shower (including getting into and out
of the bath or shower) or wash satisfactorily by other means;
ii. Dressing: the ability to put on, take off, secure and unfasten all garments and, as
appropriate, any braces, artificial limbs or other surgical appliances;
iii.  Transferring: the ability to move from a bed to an upright chair or wheelchair and
vice versa;
Mobility: the ability to move indoors from room to room on level surfaces;

.E.
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v. Toileting: the ability to use the lavatory or otherwise manage bowel and bladder
functions so as to maintain a satisfactory level of personal hygiene;

vi. Feeding: the ability to feed oneself once food has been prepared and made
available.

The following are excluded:
i. Spinal cord injury;

BLINDNESS

Total, permanent and irreversible loss of all vision in both eyes as a result of illness or accident. The
Blindness is evidenced by:

i. corrected visual acuity being 3/60 or less in both eyes or;
ii. the field of vision being less than 10 degrees in both eyes.

The diagnosis of blindness must be confirmed and must not be correctable by aids or
surgical procedure.

MAJOR ORGAN / BONE MARROW TRANSPLANT
The actual undergoing of a transplant of:
i. One of the following human organs: heart, lung, liver, kidney, pancreas, that
resulted from irreversible end-stage failure of the relevant organ, or

ii. Human bone marrow using haematopoietic stem cells. The undergoing of a
transplant has to be confirmed by a specialist medical practitioner.

The following are excluded:

i. Other stem-cell transplants
ii. Where only islets of langerhans are transplanted

THIRD DEGREE BURNS

There must be third-degree burns with scarring that cover at least 20% of the body’s
surface area. The diagnosis must confirm the total area involved using standardized,
clinically accepted, body surface area charts covering 20% of the body surface area.

DEAFNESS

Total and irreversible loss of hearing in both ears as a result of iliness or accident. This diagnosis must
be supported by pure tone audiogram test and certified by an Ear, Nose and Throat (ENT) specialist.
Total means “the loss of hearing to the extent that the loss is greater than 90decibels across all
frequencies of hearing” in both ears.
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LOSS OF SPEECH

Total and irrecoverable loss of the ability to speak as a result of injury or disease to the
vocal cords. The inability to speak must be established for a continuous period of 12
months. This diagnosis must be supported by medical evidence furnished by an Ear, Nose,
Throat (ENT) specialist.

All psychiatric related causes are excluded.

KIDNEY FAILURE REQUIRING REGULAR DIALYSIS

End stage renal disease presenting as chronic irreversible failure of both kidneys to
function, as a result of which either regular renal dialysis (haemodialysis or peritoneal
dialysis) is instituted, or renal transplantation is carried out. Diagnosis has to be
confirmed by a specialist medical practitioner.

END STAGE LIVER FAILURE

Permanent and irreversible failure of liver function that has resulted in all three of the
following:

i. Permanent jaundice; and
ii. Ascites; and
iii. Hepatic encephalopathy.

Liver failure secondary to drug or alcohol abuse is excluded.

SPECIFIC DEFINITION

SURGERY OF AORTA

The actual undergoing of surgery for a disease or injury of the aorta needing excision and
surgical replacement of the diseased part of the aorta with a graft.

The term “aorta” means the thoracic and abdominal aorta but not its branches.

Surgery performed using only minimally invasive or intra-arterial techniques are
excluded.

PARKINSON'S DISEASE
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The unequivocal diagnosis of progressive degenerative primary idiopathic Parkinson’s
disease (all other forms of Parkinsonism are excluded) made by a consultant neurologist.
This diagnosis must be supported by all the following conditions:

e The disease cannot be controlled with medication; and

e Objective signs of progressive impairment; and

e There is an inability of the Life assured to perform (whether aided or unaided) at
least 3 of the following five (6) “Activities of Daily Living” for a continuous period
of at least 6 months.

The Activities of Daily Living are:

i.  Washing: the ability to wash in the bath or shower (including getting into and out
of the bath or shower) or wash satisfactorily by other means;

ii.  Dressing: the ability to put on, take off, secure and unfasten all garments and, as
appropriate, any braces, artificial limbs or other surgical appliances;

iii.  Transferring: the ability to move from a bed to an upright chair or wheelchair and
vice versa;

iv.  Mobility: the ability to move indoors from room to room on level surfaces;

v. Toileting: the ability to use the lavatory or otherwise manage bowel and bladder
functions so as to maintain a satisfactory level of personal hygiene;

vi. Feeding: the ability to feed oneself once food has been prepared and made
available

Drug-induced or toxic causes of Parkinsonism are excluded.

BRAIN SURGERY

The actual undergoing of surgery to the brain under general anesthesia during which a
craniotomy with removal of bone flap to access is the brain is performed. The following
are excluded:

a) Burr hole procedures, transphenoidal procedures and other minimally invasive
procedures such as irradiation by gamma knife or endovascular embolizations,
thrombolysis and stereotactic biopsy

b) Brain surgery as a result of an accident

APALLIC SYNDROME

Universal necrosis of the brain cortex, with the brain stem remaining intact. Diagnosis
must be definitely confirmed by a Registered Medical practitioner who is also a
neurologist holding such an appointment at an approved hospital. This condition must be
documented for at least one (1) month

ALZHEIMER'S DISEASE
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Progressive and permanent deterioration of memory and intellectual capacity as
evidenced by accepted standardised questionnaires and cerebral imaging. The diagnosis
of Alzheimer’s disease must be confirmed by an appropriate consultant and supported
by the Company’s appointed doctor. There must be significant reduction in mental and
social functioning requiring the continuous supervision of the life assured. There must
also be an inability of the Life Assured to perform (whether aided or unaided) at least 3
of the following 6 “Activities of Daily Living” for a continuous period of at least 3 months:

Activities of Daily Living are defined as:

i. Washing — the ability to wash in the bath or shower (including getting into and out
of the bath or shower) or wash satisfactorily by other means;

ii. Dressing — the ability to put on, take off, secure and unfasten all garments and, as
appropriate, any braces, artificial limbs or other surgical appliances;

iii. Transferring —the ability to move from a bed to an upright chair or wheelchair and
vice versa;

iv. Toileting —the ability to use the lavatory or otherwise manage bowel and bladder
functions so as to maintain a satisfactory level of personal hygiene;

v. Feeding — the ability to feed oneself once food has been prepared and made
available.

vi. Mobility - the ability to move from room to room without requiring any physical
assistance.

The following are excluded:

e Any other type of irreversible organic disorder/dementia
e Non-organic disease such as neurosis and psychiatric illnesses; and
e Alcohol-related brain damage.

APLASTIC ANAEMIA

Chronic Irreversible persistent bone marrow failure which results in Anaemia,
Neutropenia and Thrombocytopenia requiring treatment with at least TWO of the
following:

Regular blood product transfusion;
Marrow stimulating agents;
Immunosuppressive agents; or
Bone marrow transplantation.

The diagnosis and suggested line of treatment must be confirmed by a Haematologist
acceptable to the Company using relevant laboratory investigations, including bone
marrow biopsy. Two out of the following three values should be present:

e Absolute neutrophil count of 500 per cubic millimetre or less;
e Absolute erythrocyte Reticulocyte count of 20 000 per cubic millimetre or less; and
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e Platelet count of 20 000 per cubic millimetre or less. Temporary or reversible
aplastic anaemia is excluded.

BACTERIAL MENINGITIS

Bacterial infection resulting in severe inflammation of the membranes of the brain or
spinal cord resulting in significant, irreversible and permanent neurological deficit. The
neurological deficit must persist for at least 6 weeks. This diagnosis must be confirmed
by: The presence of bacterial infection in cerebrospinal fluid by lumbar puncture; and A
consultant neurologist.

Bacterial Meningitis in the presence of HIV infection is excluded

LOSS OF INDEPENDENT EXISTENCE

Confirmation by a Consultant Physician of the loss of independent existence due to illness
or trauma, lasting for a minimum period of 6 months and resulting in a permanent
inability to perform at least three (3) of the following Activities of Daily Living either with
or without the use of mechanical equipment, special devices or other aids and
adaptations in use for disabled persons. For the purpose of this benefit, the word
“permanent”, shall mean beyond the scope of recovery with current medical knowledge
and technology.
Activities of Daily Living:
a) Washing: the ability to wash in the bath or shower (including getting into and out of
the bath or shower) or wash satisfactorily by other means;
b) Dressing: the ability to put on, take off, secure and unfasten all garments and, as
appropriate, any braces, artificial limbs or other surgical appliances;
c) Transferring: the ability to move from a bed to an upright chair or wheelchair and
vice versa;
d) Mobility: the ability to move indoors from room to room on level surfaces;
e) Toileting: the ability to use the lavatory or otherwise manage bowel and bladder
functions so as to maintain a satisfactory level of personal hygiene;
f) Feeding: the ability to feed oneself once food has been prepared and made

In case the Insured person dies after the survival period of 30 days but before
assessment period 6 months where the death is due to complications arising out of the
said major illness or the said major illness is the predisposing reason for death, then
such claims will be paid by Us.

ENCEPHALITIS
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It is a severe inflammation of brain tissue, resulting in permanent neurological deficit
lasting for a minimum period of 60 days. This must be certified by a Specialist Medical
Practitioner (Neurologist). The permanent deficit must result in an inability to perform at
least three of the Activities of Daily Living either with or without the use of mechanical
equipment, special devices or other aids and adaptations in use for disabled persons.
The following condition is excluded:

e Encephalitis as a result of HIV infection

FULMINANT VIRAL HEPATITIS

A submissive to massive necrosis of the liver by the Hepatitis virus, leading precipitously
to liver failure. The diagnosis must be supported by all of the following:

e Rapid decreasing of liver size as confirmed by abdominal ultrasound;

e Necrosis involving entire lobules, leaving only a collapsed reticular framework

(histological evidence is required);

e Rapid deterioration of liver function tests;

e Deepening jaundice; and

e Hepatic encephalopathy.

Hepatitis B infection or carrier status alone does not meet the diagnostic criteria. This
excludes Fulminant Viral Hepatitis caused by alcohol, toxic substance, or drug.

SECTION |1l — HOSPITAL DAILY CASH

[11.A. BASE COVER

If an Insured Person is Hospitalised during the Policy Period solely and directly due to an Accident, Iliness,
Injury or Sickness that occurs during the Policy Period, We shall pay the corresponding Benefits specified
below for each continuous and completed period of 24 hours of Hospitalisation and in aggregate during
the policy period subject to the deductible applicable of first 24 hours, as mentioned in the Policy Schedule
/ Certificate of Insurance.

Each member will be offered this cover separately and the same will not be available on floater basis.

Coverage under this section shall terminate on payment of benefit for prescribed number of days as opted
by the insured.

[11.A.1 — SICKNESS HOSPITAL CASH BENEFIT

We will pay the Daily Hospital Cash Benefit, if the Insured Person is Hospitalized during the Policy Period
for Medically Necessary treatment of an Iliness that occurred during the Policy Period

[11.A.2 — ACCIDENT HOSPITAL CASH BENEFIT
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We will pay the Daily Hospital Cash Benefit, if the Insured Person is Hospitalized during the Policy Period
for Medically Necessary treatment due to an Injury resulting from an Accident that occurred during the
Policy Period. We will pay 2 times the daily cash Benefit.

[11.A.3 — ICU CASH BENEFIT

If the Insured Person is Hospitalized in an Intensive Care Unit (ICU) during the Policy Period for Medically
Necessary treatment of an Iliness or an Injury that occurred during the Policy Period, We will pay 3 times
the daily Hospital cash Benefit.

Coverage under this benefit is limited to a maximum of 15 days in aggregate per Insured Person per Policy
Year.

Other conditions applicable to this benefit

a. Where a benefit is admissible under ICU Cash benefit, no other benefit is payable for the same
day/(s) of Hospitalisation under section I1l.A.1 and IIl.A.2.
b. In the event of transfer from ward to Intensive Care Unit and vice versa, the hospitalization
would be regarded as continuous and the daily benefit payable would be as per the limits
stated in l1l.LA.1 or lll.A.2
Provided Our maximum liability shall be restricted to the amount and period mentioned in the Schedule.

[11.A.4 — CONVALESCENCE BENEFIT

If the Insured Person is Hospitalized during the Policy Period for Medically Necessary treatment of an Iliness
or an Injury or Accident that occurred during the Policy Period and the continuation of such Hospitalisation
is Medically Necessary for at least 10 consecutive days, then We will pay a lump sum amount equal to 5
times the daily Hospital cash Benefit.

This Benefit is available only once per Insured Person, per Policy Period.

[11.A.5 — COMPASSIONATE BENEFIT

If the Insured Person is Hospitalized for more than 24 hours for Medically Necessary treatment of an Injury
due to an Accident that occurred during the Policy Period and the Insured Person dies during the course of
such Hospitalisation, We will pay the Nominee of the Insured Person a lump sum amount equal to 10 times
the daily Hospital cash benefit amount, subject to admissibility of the claim under Section I1I.A.2

[11.A.6 — DAY CARE TREATMENT BENEFIT

If the Insured Person requires and avails a Medically Necessary Day Care Treatment during the Policy
Period, We will pay a lump sum benefit amount which is the lower of either 5 times the daily Hospital cash
Benefit or Rs. 10,000/~ to the Insured Person for such Day Care Treatment provided the Insured Person is
admitted in the Hospital/Day Care Centre for such Day Care Treatment for less than 24 hours.

The Benefit under this Section shall be available for a maximum of 2 Day Care Treatments per Insured
Person per Policy Period. For list of Day Care treatments refer Annexure V of the Policy.

SECTION IV — PERSONAL ACCIDENT
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IV.A.1 — ACCIDENTAL DEATH

If the Insured Person suffers an Injury during the Policy Period solely and directly due to an Accident that
occurs during the Policy Period and that Injury solely and directly results in the death of the Insured Person
within 365 days from the date of the Accident, We will pay the Sum Insured as specified against this benefit
in the Policy Schedule/Certificate

IV.A.2 — PERMANENT TOTAL DISABLEMENT

If during the Policy Period a Primary Insured Person sustains Bodily injury which directly and independently
of all other causes results in disablement within 12 months of the date of loss, then the company agrees
to pay the insured person the compensation stated in the specific table of benefits below.

Table of Benefits
Permanent Total Disability % of Sum Insured

Both Hands or Both Feet 100%
Sight of Both Eyes 100%
One Hand and One Foot 100%
Either Hand or Foot and Sight of One Eye 100%
Speech and Hearing in Both Ears 100%
Either Hand or Foot 50%
Sight of One Eye 50%
Speech or Hearing in Both Ears 50%
Hearing in One Ear 25%
Thumb and Index Finger of Same Hand 25%

Other conditions applicable to this benefit

a. IfanInsured person dies as a result of bodily injury any amount claimed and paid to an Insured
person under this section will be deducted from any payment under Accidental Death (IV.A.1)

IV.A.3 — FUNERAL EXPENSES

If We have accepted a claim for Accidental Death in accordance with Section IV.A.1. in respect of an Insured
Person, then in addition to any amount payable under Section IV.A.1, We will make a onetime lump sum
payment of 1% of Sum Insured subject to maximum of Rs. 10,000/- as specified in the Policy
Schedule/Certificate of Insurance, towards transportation of mortal remains and funeral/cremation in
respect of that Insured Person.

WAITING PERIODS

All claims payable will be subject to the waiting periods specified below [ Except for Section IV. Personal
Accident]

1. Pre-Existing Diseases (Code- Excl01)
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a. Expenses related to the treatment of a pre-existing Disease (PED) and its direct complications
shall be excluded until the expiry of 48 months of continuous coverage after the date of
inception of the first policy with us.

b. In case of enhancement of sum insured the exclusion shall apply afresh to the extent of sum
insured increase.

c. If the Insured Person is continuously covered without any break as defined under the
portability norms of the extant IRDAI (Health Insurance) Regulations then waiting period for
the same would be reduced to the extent of prior coverage.

d. Coverage under the policy after the expiry of 48 months for any pre-existing disease is subject
to the same being declared at the time of application and accepted by Insurer

2. Specified disease/procedure waiting period: (Code- Excl02)

a. Expenses related to the treatment of the listed Conditions, surgeries/treatments shall be
excluded until the expiry of 12 months of continuous coverage after the date of inception of
the first policy with the Insurer. This exclusion shall not be applicable for claims arising due to
an accident.

b. In case of enhancement of sum insured the exclusion shall apply afresh to the extent of sum
insured increase.

c. If any of the specified disease/procedure falls under the waiting period specified for pre-
Existing diseases, then the longer of the two waiting periods shall apply.

d. The waiting period for listed conditions shall apply even if contracted after the policy or
declared and accepted without a specific exclusion.

e. If the Insured Person is continuously covered without any break as defined under the
applicable norms on portability stipulated by IRDAI, then waiting period for the same would
be reduced to the extent of prior coverage.

f. List of Diseases excluded for 12 months:

Any types of gastric or duodenal ulcers;

Tonsillectomy, Adenoidectomy, Mastoidectomy, Tympanoplasty;

Surgery on all internal or external tumor /cysts/nodules/polyps of any kind including
breast lumps;

iv. All types of Hernia and Hydrocele;
v. Anal Fissures, Fistula and Piles;
vi. Cataract;

vii. Benign Prostatic Hypertrophy;

viii. Hysterectomy/ myomectomy for menorrhagia or fibromyoma or prolapse of uterus;
ix. Noninfective Arthritis, Treatment of Spondylosis / Spondylitis, Gout & Rheumatism;
X. Surgery of Genitourinary tract;

xi. Calculus Diseases;

xii. Sinusitis, nasal disorders and related disorders;

xiii. Surgery for prolapsed intervertebral disc unless arising from accident;

xiv. Vertebro-spinal disorders (including disc) and knee conditions;

xv. Surgery of varicose veins and varicose ulcers;

xvi. Chronic Renal failure;

xvii. Medical Expenses incurred in connection with joint replacement surgery due to

Degenerative condition, Age related osteoarthritis and Osteoporosis unless such Joint
replacement surgery unless necessitated by Accidental Bodily Injury.

g. List of Diseases excluded for 90 days:

Hypertension, Heart Disease and related complications
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ii. Diabetes and related complications

h. Covid-19 — 15 days

3. 30 Days Waiting Period (Code- Excl03)

a. Expenses related to the treatment of any illness within 30 days from the first policy
commencement date shall be excluded except claims arising due to an accident, provided the
same are covered.

b. This exclusion shall not, however, apply if the Insured Person has Continuous Coverage for
more than twelve months.

c. The within referred waiting period is made applicable to the enhanced sum insured in the
event of granting higher sum insured subsequently.

EXCLUSIONS

We will not make any payment for any claim in respect of any Insured Person directly or indirectly for,
caused by, arising from or in any way attributable to any of the following unless expressly stated to the
contrary in this Policy:

1. Investigation & Evaluation (Code- Excl04)
a. Expenses related to any admission primarily for diagnostics and evaluation purposes.

b. Any diagnostic expenses which are not related or not incidental to the current diagnosis and
treatment

2. Rest Cure, rehabilitation and respite care (Code- Excl05)

a. Expenses related to any admission primarily for enforced bed rest and not for receiving
treatment. This also includes:

i. Custodial care either at home or in a nursing facility for personal care such as help
with activities of daily living such as bathing, dressing, moving around either by skilled
nurses or assistant or non-skilled persons.

ii. Any services for people who are terminally ill to address physical, social, emotional
and spiritual needs.

3. Obesity/ Weight Control (Code- Excl06)

Expenses related to the surgical treatment of obesity that does not fulfil all the below conditions:
a. Surgery to be conducted is upon the advice of the Doctor
b. The surgery/Procedure conducted should be supported by clinical protocols
c. The member has to be 18 years of age or older and
d. Body Mass Index (BMI)
i. greater than or equal to 40 or
ii. greater than or equal to 35 in conjunction with any of the following severe co-
morbidities following failure of less invasive methods of weight loss:

= Obesity-related cardiomyopathy
=  Coronary heart disease

= Severe Sleep Apnea

=  Uncontrolled Type2 Diabetes
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